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RAJYA SABHA

Friday, the 28th December, 1990/7 Pause,
1912 (Saka)

The House met at eleven of the clock,
Mr. Chairman in the Chair.
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SHRI DIPEN GHOSH: Mr. Kalvi is
supporter of Sati. He cannot be lowed.
According to the Sati Pre-ntion“Act
anyone supporting Sati nnot be a Member
of Parliament.

it dua Ta®d oot 7 o maF &7
wEArs wrEe § o (owEw)
MR. CHAIRMAN: I request all of ma to go

back to your seats. Your test has been
registered. Please, back to your seats.

(Interruptions)

iour protest has been noted. The ime
Minister has noted your pro-
st.
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SHRI DIPEN GHOSH: Sati samar-thak
cannot be allowed.

(Interruptions)

MR. CHAIRMAN: Please move back to
your seats. Your protest has been noted. Now
when you have protested, let us hear the
views of the Prime Minister also.

SHRI DIPEN GHOSH: Sati samar-thak
cannot be allowed. He must resign.

(Interruptions)

MR. CHAIRMAN: The Prime Minis, ter
wants to say something. Let us hear him.
He is going to reply.

SHRI GURUDAS DAs GUPTA: The
Prime Minister should tell ue whether this
gentleman supported Sati or not. He is a *to
you. You are shielding the * committed by
him. It is a shame for the country.

SHRI CHANDRA SHEKHAR: All right,
let me have my Say...

SHRI GURUDAS DAS GUPTA: It is a
shame for the country.-

SHRI DIPEN GHOSH: According to the
Sati Prevention Act passed by this
Parliament no person supporting Sati can be a
Member of this House, what to speak of a
Minister. And he ha; gone on record
supporting Sati, We have got a tape-recorded
version of what he said. Therefore™ We can-
not tolerate it.

=it gamafa : ygA wET St @
FE A Sy A 2§ Wi AT
A ge @fed | (sraaw)

SHRIMATI JAYANTHI NATA. RAJAN:
We have his statement made in the Rajasthan
Legislative Assembly...

(Interruptions)

SHRI GURUDAS DAS GUPTA; It is not
a question of logic. It is a question of
morality. He must be expelled.

#Expunged as ordered by the Chair.
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MR. CHAIRMAN: Let us hear what
the Prime Minister hag to say.

SHRi GURUDAS DAS GUPTA: Itisa
shame for anyone to rise in support of a

person who supported Sati... (Interruptions)

MR. CHAIRMAN: Y-ou don't have
any business to speak like that. You
didn't hear what Jayanthi said. You are
just blaming her. Kindly take your words
back.

SHRIMATI JAYANTHI NATAI
RAJAN: Sir, I want him to be dismissed.
.. (Interruptions)... People like him are a
* on any civilized sojciety and he
happens to be a Minister, a Cabinet
Minister, not just a Member.
(Interruptions)... Sir, he is the Minister of
Energy and i do not know whether he
wants the women of India to be burnt as
an alternative source of energy!...
(Interruptions)... it is totally
unconstitutional to retain him as a
Cabinet Minister. He has sworn to uphold
the Constitution of Tndia after having
supported Sati. He should be prosecuted
and he should not even be a Member, let
alone a Minister...(Interruptions)... Sir,, it
is not enough... (Interruptions)... if he
now says that he never said anything
like that  (Interruptions)... Let
the Government conduct an inquiry and
let the prosecution continue and if,
afterwards, he is absolved, then he can
become. ... (Interruptions)... Right now
he cannot make that statement and he
cannot retract his earlier statement...
(Interruptions)... 1 have a copy of the
statement he made ... (Interruptions)...
He has said that there is no Sati at all in
Raja-sthan... (Interruptions)...

MR. CHAIRMAN: Let him say, let
the Prime Minister explain... (Inter-
ruptions) ...

SHRIMATI JAYANTHI NATA-

RAJAN: Sir, let me read out what he has
said. HE has said:

*Expunged as ordered by the Chair.
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WY F weX W G gar g4 AW
B Sy v 4t ...
Which world is he living in now?...

(Interruptions)... Which world is he
living in now? ... (Interruptions) m..

MR. CHAIRMAN: Let him speak
now... (Interruptions)...

SHRI KAMAL MORARKA: Sir,
what happened in Rajasthan was not
Sati... (Interruptions)

SHRIMATI JAYANTHI NATA.
RAJAN: What happened in Raja
sthan? ... (Interruptions)

SHRI KAMAL MORARKA: What
had happened last year in Rajasthan was
not Sati... (Interruptions)... What are you
talking?...  (Interruptions) ... What
happened there was not Sati. What ar,
you talking?... (Interruptions)... What
are you talk, ing?... (Interruptions)...

MR, CHAIRMAN; Let us hear his
versions also... (Interruptions)...

SHRI KAMAL MORARKA: They
are rewriting history... (Interruptions) ...

SHRIMATI JAYANTHI NATA.
RAJAN: If they do not want to hear my
explanation, what can be done?.
(Interruptions)...

HAFET AT PPN 0 awfa
qerae, qawt gigw g wfeEd fe

.. (=maaw) .

Wt AT [T ;AT S &Y
ot . dr.om . ¥ oA A faar 9qv
e g Al F wat ax £ ..
(zraam)

wiret aear afga: favgin &isdr
ot F1 WAL AFA § F WH Q9T
g 1. .. (oHgam)

Blo ATHT QU : wqrafa =,
Fedl Sif ¥ #wAl war & aAda fmar
i AL, AG.AT WY |
(swar)
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MR. CHAIRMAN: Now let the Prime

Minister speak... (Interruptions) ... The
Prime Minister will give his  explanation...
(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir, I
demand that the Prime Minister should drop
this man from his Cabinet. .. (Interruptions)...
Let the Prime Minister drop him from his
Cabinet... (Interruptions’)...

MR. CHAIRMAN: Please hear him...
(Interruptions)... Please hear the Prime
Minister... (Interrup. tions)...

SHRI GURUDAS DAS GUPTA: Sir, he
isa* e (Interruptions)...

THE PRIME MINISTER (SHRI

. CHANDRA SHEKHAR): Mr. Chair
man, Sir, this should be expunged...
(Interruptions)... Sir, this should be
expunged (Interruptions).,.

SHRI GURUDAS DAS GUPTA; Sir, he
isa* .. (Interruptions)...

SHRI CHANDRA SHEKHAR: Sir, it is
permissible for any honourable Member to
say that he is a* /.. (Interruptions) ...

SHRI GURUDAS DAS GUPTA: I repeat
that he is a* ... (Interrup. tions)...I repeat he
is a* ... (Inter, ruptions)... This man is a..(In-
terruptions)... He is a* (Interruptions)

SHRI CHANDRA SHEKHAR: Mr.

Chairman  Sir, (Interruptions)...
K SHRI GURUDAS DAS GUPTA; He ...
(Interruptions)...

SHRI CHANDRA SHEKHAR: Sir, this
should be expunged... (Interrup. tions) ...

MR. CHAIRMAN: I want to make one
thing very clear... (Interrup. tions)... | want
to make it very clear that it is not proper for
any Member to call another Member like that
and I am expunging these words. No
Member should call another Member like
that. Weareall Members of

*Expunged as ordered by the Chair.
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Parliament and all Members of Parliament
are gentlemen... (Interrup. tions)... It is your
prestige, it is my prestige and it is
everybody's prestige.. . (Interruptions)... So,
no Member can call another like that.. .(In.
terruptions)...

SHRI DIPEN GHOSH: Sir, according to
the law, supporting Sati is a crime...
(Interruptions)...

MR. CHAIRMAN; Under the law, nobody
is a criminal till it is proved in a court of law.
And we have no business to call a person—
and especially a Member of the House, this
House or that House, whoever is there...
(Interruptions) Let us not use such words. It
does not fit in the propriety of this House.
Let us not use those words. You can put your
point of view without using strong words.
(Interruptions)

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI RAO RIRENDRA
SINGH). Should be expunged. He cannot be
charged as being a supporter of 'Sati' unless he
has been prosecuted and convicted. How can
somebody say that he was a supporter of..
(Interruptions)

MR. CHAIRMAN: Under the law, every
person is supposed to be innocent till it is
proved beyond any shadow of doubt—
beyond a shadow of doubt—that he has
committed a crime. It is a fundamental
principle of law. (Interruptions,) Even if
there is a shadow of doubt, the court will not
convict.

THE LEADER OF THE OPPOSITION
(SHRI P. SHIV SHANKER): Mr. Chairman,
Sir we may not like the appointment of a
particular person as a Cabinet Minister, but
to use the word* or * is unbecoming of any
Member. You should direct that he should
withdraw those words.

MR, CHAIRMAN; That is what I have
requested. (Interruptions) 1 will ~ expunge
it.... (Interruptions) 1
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[Sjhri P. Shiv Shanker ]

will expunge it.  (Interruptions)

Take it back.

AAA WAEAT @ ARG ¢ HTL
agadr & fgraa AT AT w0 AT
ot FERRA A0 7 A FAG
¥ mig @t g o HE@ o< A
T AR A F ATe A& 9fF
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g1 AT oA & WY & @im AL AN
dr mar fear srom (TAEE) WS
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g & mar W gAr ¥ fgd, WA aat
AE & Aaa 9 7z g = fed
(sr@evT)

st @Al WEEQ  Ag Awrea
¥ qIWi4 F  (swAEm)

st AIPFT WENA I WA AHAS
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(vrawy)

ST AT WP o F I F
ATRIA §, THAIA AN A F A
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F HreAt 7Y fggears wefag @ & 0%
I G AT (S I c o I
qE (AR

ot a4 9w : fagra w fae-
§7 g @ ! (swmarn)
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SHRI DIPEN GHOSH: What is he
saying? At that time, he was a Member
of Rajasthan Assembly, Then the
entire Parliament condemned it.
(Interruptions)

=t raE]:  wafy wgea, 07
FRT A@ AT gAAl FAOE WA
womaa #fwe ., (ewmam)

SHRI GURUDAS DAS GUPTA: Sir,
I am sorry to say that the Prime Minister
of this country does not know the social
practice of Sati. (Interruptions)

SHR1 DIPEN GHOSH; When the
Parliament enacted Sati Prevention Act,
at that time the Roop Kanwar
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issue was considered by Parliament of
India as Sati and it was not Jauhar
Pratha. (Interruptions)

SHRI S. JAIPAL REDDY: Thereisi a
Sati temple in Rajasthan. (Interruptions)
The Prime Minister cannot presume to
teach history to us.

SHRI CHANDRA SHEKHAR: 1
cannot teach you anything, i have not
been able to teach anything so far. How
can [ teach you any more? So, Sir...
(Interruptions)

NAA qCAT qFRA WY 9|
Fewm€ &)

SHRI CHANDRA SHEKHAR; I am not
interested in all this history. I want to
make only one thing clear that even at
that time, Mr. Kalvj was a member of the
Janata Party and... (Interruptions) Mr.
Kalvi made his position quite clear in the
Vidhan Sabha of Rajasthan and also by a
press statement that at no stage he has
supported Sati,  (Interruptions,)'

MR. CHAIRMAN: You listen to him.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir... (Interruptions)

MR. CHAIRMAN: You hear him. Let
us hear him.

N grawla (o sgarfear -
UST TAAEA O T A6 g ¥
9@ | AW F AT gA AT |

SHRI CHANDRA SHEKHAR: Again
I cannot teach the rules of this House. If
a Member says something here in this
House, it is more credible than any report
any Member might have been having
from anywhere. (Interruptions) So, Mr.
Chairman, Sir, I categorically say that
Mr. Kalvi never supported Sati. He does
not support Sati, and... (Interruptions) '

AN HON. MEMBER: Let Mr. Kalvi
say.

SHRi CHANDRA SHEKHAR: If this
is the behaviour, how can Mr. Kalvi say
anything? But I shall ask Mr. Kalvi to
make his position clear as he made it in
the House of Rajasthan. And I assure
you Mr. Chairman, Sir, that all of us
think that any attempt for Sati should be
condemned by all civilized people, and
there is no question of supporting Sati.

Faiaat (=it seur fag saat)
w1 gmafy off, mo mar 7 a1
W efag wEE ¥ § ) Hwiw
T F AT FA AW QG ;T
qrz §, ddgeee & o wodr gl
9.9 % fau =g v3¥ | zafwc o
g AT GEHT WA A W g
ST < et e N & v 49
w1 47 | 97 49 9o frg @ geEE
FReH WAN TEw< §F ;| E |
WA FE AF WO WG WE E
ST E R ad 3T g, (wEew)
2 3T, 1687 31 T qegA faumm
wq1 ¥ WA goAr wwer  faar o4
... (=@m=)

WA WYEgEST Wi et 2
ag @ AT A g f& =1 w37 Fvad
gt A, W morawa ¥ 1% gl
a wAE AT Hagw gE dav ..
(smaaw)

faam oot # A9
1 wew faar 91 91X 5 o= w2
T F AT WY F e For 37 £
S § owEw & e owgroav
SR qw AAE FT FAT g OgAIL
WRW & HE T T FE gAT w47 A
AT A T oWw oA w9
TF YN F HIL FOMAIC Al
WA q@ TF W 44T & qASiifad
ZWT AT T AW T AT WHT HAT
7gt 7= faegw fofa ag & o =
T G ¥ AT K gH FW AN
g AT AT W oWE §
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SHRIP. SHIV SHANKER: Mr.
Chairman, Sir, i would like to make

a point on the appointment (Inter.
ruptions).
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SHRi P. SHIV SHANKER: Sir, 1
would make one submission with your
kind permission. We would like to
submit that we strongly resent and
protest On. the appointment of Dr.
Sanjay Singh as the Minister... (In-
terruptions) .

SHRi GURUDAS DAS GUPTA:"
We ah support... (Interruptions).

SHRI P. SHIV SHANKER: it is no
doubt... (.Interruptions,).

SHR DIPEN GHOSH: Is he a crimi-
nal? Do you call Dr. Sanjay Singh a
criminal or not? (interruptions).

SHRI p. SHIV SHANKER: Sir,
while it is the sole prerogative and
the privilege of the hon. Prime Minis
ter to select his team for the Cabinet,
there are certain democratic norms,
certain conventions and certain laws
that we have to follow. In this case,
at the time when the hon. Member
was sworn in as a Member, we had
protested. We had made the position
clear that Janata Dal at that time had
selected a person who was involved
in a murder case and he should not
have been brought to this House.
Equally, Sir, this gentleman, should
not have been appointed as a Minis.
ter. I can understand that the Prime
Minister was pleased to appoint him
at a time when the Criminal Revision
Petition was not filed and the case in
the district court was held in his
favour. But after that this Govern
ment had decided to file Criminal
Revision Petition.............

AN HON. MEMBER: It has already
«filed.
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SHRi p. SHIV SHANKER: That means,
there is a prima.facie case against him and
the Government headed by the hon. Prime
Minister was satisfied that there is a prima
fade case against him. In such cir-
cumstances his continuance is resent, ful
and we protest against his appointment and
continuance and we leave it to Dr. Sanjay
Singh to decide. In the best interest of the
democratic traditions, he should not
continue as a Minister and we would like
to lodge our protest accordingly,

SHRI GURUDAS DAS GUPTA: No
walk-out? Are you compromising..
(Interruptions).

MR, CHAIRMAN: Question No. 21
(Interruptions)

SHRI M. S. GURUPADASWAMY:
Sir, may I make a submision?

MR. CHAIRMAN: 1 have called

Question No. 21. The Question Hour has
started.

SHRI M. S. GURUPADASWAMY:
Please hear me.

MR. CHAIRMAN: No. You can make
your submissions after the Question Hour.

SHRi M. S. GURUPADASWAMY:
Sir, please hear me.

MR. CHAIRMAN: No. Question No.
21. (Interruptions:) 1 have to main, tain
some standard. I believe in cne standard.
(Interruptions) 1 permitted you yesterday.
He had a Motion that the Question Hour
should be suspended. I cannot have it
repeated.

SHRI M. S. GURUPADASWAMY:
Unless you decide we cannot co-operate.
(Interruptions)

SHRI PARVATHANENi UPEND-RA:
How long will you take? (Inter, ruptions)

SHRI M. S. GURUPADASWAMY:
We protest against this.

SHRi PARVATHANENi UPEND. RA:
He is sitting along with the Min-
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isters again. It has become a
tamasha.

SHRI M. S. GURUPADASWAMY: It
is a mockery. Please decide the issue.
(Interruptions) 1 would request you to
settle the issue. (In. terruptions)

MR. CHAIRMAN: I have mad, the
position, clear yesterday. Now, Question
No. 21 please. (Interruptions),

SHRi M. S. GURUPADASWAMY:
Unless you decide the issue, it is very
difficult to function in the House.

SHRI PARVATHANENI UPEND-RA:
We do not accept the position that the
Attorney-General will decide about our
status in the House.

SHRI M. S, GURUPADASWAMY:
We do not want the Attorney-Gene, ral to
decide. (Interruptions)

SHRi PRAVATHANENI UPEND-RA:
It is a political question. It is not a legal
matter.  Yesterday we made our
submissions. We had also written a letter
to you.

SHRI M. S. GURUPADASWAMY: Sir,
it is a very anomalous situation in the
House. Unless it is set right, it is very
difficult for us to function.

SHRi PRAVATHANENI UPEND-RA:
Let them have the guts to say that they ar,
opposing the Government. They are not
saying that. (Interruptions)

MR. CHAIRMAN: Mr. Upendra Mr.
Gurupadaswamy, you are aware what I did
when you were sitting on this side. What I
followed at that time I cannot change
today. When once the Question Hour has
started... (Interruptions,)

SHRI PRAVATHANENI UPENDRA:
Let them say that they are op. posing the
Government. When they have given in
writing that they are supporting the
Government, how can they sit in the
Opposition?

MR. CHAIRMAN: You know that I did
not permit the Congress Party at that time.
(Interruptions) What
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[Mr. Chairman] wa, good at that time is
right today also. (Interruptions) The whole
House knows what I did earlier. Once the
Question Hour started, I did not permit all the
noise and other things that was coming from
this side. I continued th, Question Hour. I did
not yield. Yesterday, I gave you a chance.
Today, the Question Hour has started.
(Interruptions)

SHRi PRAVATHANENI UPEND-RA.:
The matter has not been finalised. You have
to finalise the matter. With whose support
are they existing hera? With whose support
is the Government surviving?

MR. CHAIRMAN: I have asked for the
best legal opinion.

SHRi M. S. GURUPADASWAMY: It is
not a legal question. The Attorney-General
cannot decide as to who should sit in the
Opposition. It is a political issue.

MR. CHAIRMAN: I have sent their
representation and your proposition on that
to the Attorney-General.

SHRi PRAVATHANENI UPEND-RA: It
is a political matter. It is not a legal matter.

MR. CHAIRMAN: It is a legal question.

SHRi PRAVATHANENI UPEND-RA: It
is not a legal question. The Congress Party
has to make it clear whether they are
supporting the Government or opposing the
Government. They cannot do both. Let them
say that they are opposing the Govern, ment.
How is th, Government sur. viving?

MR. CHAIRMAN: i am committed to thp
Judicial process, i have to decide things
judicially, not politically.

SHRI MURASOLI MARAN: Let them

withdraw their support to the Government
then.

MR, CHAIRMAN: So long as I am sitting
here, 1 decide things judicially, judiciously
and not politically. I

[ RAJYA SABHA |
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am not going to decide anything poii-tically.
I only decide judiciously.

SHRi M. S. GURUPADASWAMY: The
Congress Party i playing a dubious role.

MR. CHAIRMAN: i have made my
position clear. According to me, this is a
matter justiceable in a court of law.

SHRI PRAVATHANENI UPEND-RA:
Let them make it clear whether they are
supporting or opposing the Government.

MR. CHAIRMAN: They have given in
writing.

SHRI DIPEN GHOSH: It is a Political
issue.

SHRIMATI RENUKA CHOWDHU-RY:
There is a moral and ethical ground involved
in this.

SHR DIPEN GHOSH: It is a political
issue. A party supporting the Government
cannot sit in the opposition. It is a political
issue. It is not a question of sophistry. They
are playing a double standard. If you allow
the Congress party to sit in the opposition...

SHRI A. G. KULKARNI- On a point of
order.

SHRI V. GOPALSAMY: The Cong, ress
party has no policy. Mr. Shiv Shanker, have
you any policy at all? (Interruptions)

MR, CHAIRMAN: There is no point of
order. All that they are saying outside,
nothing will go on record. Nothing will go
On record which is not permitted by me
because during Question Hour nothing else
has come. I have done it whe, you were here.
I am doing it when you are there.
(Interruptions). Please be fair, be kind to me.
I have don, it when you were there and I
cannot change now. After the Question Hour
you can raise the matter. Mr. Gurupada-
swamy, you can get up after the Ques-
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tion Hour. You know the rule, you know
everything. The whole world know...

SHRi PARVATHANENT UPEND-RA: *

MR. CHAIRMAN; The whole world
knows that I decide matters according to
correct things. The whole world knows that [
did not permit this side to raise things. Mr.
Gurupadaswamy you were there. And I
cannot change it overnight because the things
have changed, you have decided to change
things, cannot. I have done it. I have
permitted you one day. I per. mitted you
fully. Now it iy not correct. You look to
you*" own conscience. I am not stopping you
from raising it but after the Question Hour.
(Interruptions). 1 cannot be called guilty of
double standards.

SHRI DIPEN GHOSH:

MR. CHAIRMAN: That in none of my
business. You know that I do not belong to
the Congress Party. The matter ends.

SHRI DIPEN GHOSH: *

MR. CHAIRMAN: This is the question
Hour. Till the last day of the last session of
this House you have seen my views. Mr.
Jaipal Reddy, in the last session of this House
you were sitting here. You saw my view last
time. Now I can't change it. You may change
your sides or do whatever you like, but so far
as 1 am concerned, 1 will stick to what I
followed then. I am not stopping you. ... (In.
terruptions) m. m After Question Hour,
please. ... (Interruptions) .. After Question
Hour, after Question Hour.

..(Interruptions) ...I will not per. mit. The
matter is clear, and if you are not satisfied—I
want to make it very clear—you can remove
me. I don't care. But, so long as [ am alive. [
will stick to one standard. I can't change
what 1 said in the last session
(Interruptions)

SOME HONOURABLE MEMBERS:
We walk out (nterruptions)

'Not recorded.

[ 28 DEC, 1990 ]

to Questions 18

[At this stage, some honourable Members
left the Chamber]

ORAL ANSWERS TO QUESTIONS

Damage to Railway Properties during the
Anti-Reservation Stir

21. CHOWDHRY HARI SINGHf DR.
HATNAKAR PANDEY:

Will the Minister of RAILWAYS be
pleased to state:

(a) what was the estimated loss suffered
by the Railways during the recent months due
to the anti-reservation stir by the students
throughout the country, so far.

(b) whether there are any proposals under
Goevrnment's consideration to raise the
railway fares in order to offset that huge loss;
and

(¢) if so, what are the detail. thereof?

THE MINISTER OF RAILWAYS (SHRi
JANESHWAR MISHRA): (a) While the losg
suffered cannot bo quantified precisely, it is
approximately in the range of Rs. 100 crores.

(b) and (c¢) No concrete proposal has yet
been formalised.
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tThe question was actually asked on the
floor of the House by Chowdhry Had Singh.



